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CENTRAL ADM! NIST RAT I VE TRIBUNAL 

ALLAHABAD BENCH,ALLAHABAO 

Original Application No: 622 of 1994 

Raghunandan Singh •••• • • • • Applicant. 

Versus 

Union of India & Drs. •••• •••• Respondents. 

Hon'ble Mr. T,L.Verma, Membe r-J 
• 

/ _, 

Heard Shri R.R,Shukla, learned counsel 

for the applicant on admission • 

2. The applicant is son of late Shri Ajuddhi 

who died in harness as Keyman under P.w.I. Izzatnagar 

on 3.11.1992. It is stated that the applicant had 

filed a representation fo r his appointment on 

compassionate ground after obtaining cons ent of his 

elder brothe r, Banvari. Subsequently, the s aid 

Banvari, elder brothe r of the applicant has also 

made an application for appoinbment on compassionate 

g round. The deceased Government servant has died 
~ 

behindLthe applicant and his elder brother 
(:_ 

It i s st ated that the deceased was living~ 

leaving 

only. 

with the applicant at the time of his death and as 

such he has a bette r claim for appointme nt on 

com pass ionate ground • 

I am unable to accept the contention of 

the learne d counsel • . One of the family me mber of 

the deceased Governme nt serv an~ if he f>,ulfils .. a : 

the r e quire ments as provided in the Rules, ia 

eligible for such an appointment. This Tribunal 
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cannot decide as to which of the two has a 

bett t: r claim for such appointment. Tha t being 

so the relief claimed by the applicant for issuing 

a direction to the respondents to treat the applies nt 

only as eligible for such appointment cannot be 

allowed. The respondents'/ mafj howeve_rJ, E\re advised 
tk~.s < 

t o cons i qe r t he i nt,e re e me r it of..t,_t he two lfls.i...lotrll.te 

according to f\Jlee for determining as to which 

of them should be appointed. This application 

is accordingly disposed of at the admission sta~a 

with the above direction. 
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